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REpORT 

I 
L1I,lTRODUCTION 

I, the Chairman of the Committee on Subordinate Legislation, 
having been authorised by the Committee to present the Report on 
their behalf, present this their Fifteenth Report. 

2. The matters covered by this Report were considered by the 
Committee at their sittings held on 13 and 25 September and 18 and 
26 November, 1982. 

3. At their sitting held on 26 November, 1982, the Committee 
took evidence of the representatives of the Ministry of Commerce 
regard!ng the Export of Cumin Seeds (Quality Control and Inspec-
tion) Rules, 1979. The Committee wish to express their thanks to 
the officers of the Ministry for appearing before the Committee and 
furnishing the information desired by them. 

4. The Committee considered and adopted this Report at their 
sitting held on 10 February, 1983: The Mitiutes of the sittings, 
which form part of the Report, are appended to it. 

5. A statement showing summary of recommendations/observa-
tions of the Committee is also appended to this Report (Appendix I). 

D 
THE CENTRAL BOARD OF FILM CENSORS, BOMBAY 
(JUNIOR STENOGRAPHER AND'MAZDOOR) RECRUITMENT 

RULES, 1980 (G.S.R. 241 OF 1981) 

6. During examination of the Central Board of Film Censors, 
Bombay (Junior Stenographer and Mazdoor) RecruitmeJlt Rules, 
1980, it was noticed that Column 7 (Age limit for direct recruits) 
of the Schedule appended to the Rules did not contain the usual note 
. regarding crucial date for determining the age limit for direct recruits. 

7. The Ministry of .Information and Broadcasting with whom the 
matter was taken up, have, in their reply dated 11 August, 1981, 
stated that the following note has been inserted· in Column 7 of the 
Schedule to the Rules ibid:-

"after ,the entry under column 7. the following note shall be 
inserted, namely:-

'Note: The crucial date for determining the age limit shall 
be the closing date for receipt of applications from 

.Vide G.S.R. 241 dated 28 February, 1981. 



candidates in India (other than those in Andaman and 
Nicobar Islands and Lakshadweep). In the case of 
recruitment made through the Employment Exchange 
the crucial date for ..determining the age limit shall be 
the last date up to which the Employment Exchange 
is asked to submit the names.''' 

8. Similar lacuna was noticed in a number of other Rules. An 
illustrative list of such Rules is given in Appendix II. 

9. In most of the cases, the Ministries/Departments have agreed 
to msue the requisite amendment.' The Committ,ee trust that amend-
ments will be issued by the respective Departments soon. The Com. 
mittee note with satisfaction that at their instance, the Ministry of 
Information and Broadcasting have amended Column 7 of the Schedule 
to the Central Board of Fibn Censors, Bombay (Junior S1eDographer 
.... Mazdoor) Recruitment Rules, 1980, by Inserting the usual DOte 
~ crucial date for determining the age Iimit for direct :.-ecruia 

10. In order to ensure that such lacuna does not occur in other 
Rules to be framed in future the Committee emphasise that the Depart-
ment of Ppsoanel and. AdmJnistradve RefOl'iDS should impress upon all 
the Ministries/Depattinents thai .. Ilenever any Recruitment Rule in· 
volving direct recruitment is notified in the Gazett,e of India, they 
*'tRIll eIISOtC! that the Colnmn regatdin~ determining tbe age limit 
Ihoold in.ariabIy contain the note reganIing crnclal dat,e on the 
pattem as contained. in the case of the Central Board of Film Censors, 
Bombay (Junior Stenographer and Mazdoor) Recruitment Rules, 1980. 

ttl 
TIlE EXPORT OF CUMIN SEEDS (QUALITY CONTROL AND 

INSPECTION) RULES, 1979 (S.O. 2719 of 1979) 

(A) 

11. Rule 3 of the Export of Cumin Seeds (Quality Control and 
Inspection) Rules, 1979 reads as under:-

"3. Basis of 'nspection:-Inspection of cumin seeds shall be 
carried out with a view to see that the same conforms 
to the standard specifications recognised !Jy the Central 
Government under section 6 of the Act." 

12. It was felt that the particulars of the Gazette Notification, 
in which the standard specifications recognised by the Central Govern-
ment under Section 6 of the Export (Quality Control and Inspection) 
Act, 1963 had been published, should be specified in the Rul~ for 
the information of all concerned and to make the Rules self-contamed. 



i' 
_ 13: The Ministry of Commerce, to whom die matter was referred, 

,m theIr reply dated 5 May, 1981 stated as under:-
'The standard specifications are sometimes altered in tune 

with the qualitative changes brought about in production 
~hift in .the _cons~er preference, etc. Thus any chang~ 
m ~e ~pectfications would necessitate amending two 
not~catIons separately ~ one published for standard speci-
ficatI~ns under the Agncultural Produce) (Grading and 
Markmg) Act, 1937 and the other under Section 6 of 
the Export (Quality Control and Inspection) Act, 1963. 
Amending of Notification is a long process and as such 
mentioning of details of Notifications in rule 3 may not 
be insisted upon." 

(B) 
14. Rule 8 of the Export of Cumin Seeds (Quality Control and 

'Inspection) Rules, 1979 reads as under:-
"Appeals:-If any authorised Pac~er is aggriev~by ~ 

refusal Qf the Inspecting Officer to grade a consignment 
or to i,ssue a certificate under sub-rule (5) or sub-rule 
(8) of rule 4. he may request the lnspecting <;>fficer in 
writing latest by 5 _ P.M. on the following working ~Y 
to refer the matter to the Agricultural Marketing AdVISeI' 
who may constitute an advisory panel to advise bimon 
the dispute in. ~rdance witp the procedure laid (Jown 
by him. Agricultural Marketing Adviser shall give his 
decision. " 

IS. It was felt that in order to command confidence of the 
aggrieved patty for the impartiality of the advisory panel, there should 
be a provision in the Rules for inclusion of non-officials comprising 
atleast two-thirds of the total membership of the panel of ex~. 
It was ~o felt that certain time limit should be fixed for disposal 
·of appeals. 

16. The Ministry of Commerce. with whom the matter was taken 
.up, in their reply dated 5 May, 1981 stated asunder:--

"Agricultural Marketing Adviser constitute an Advisory Panel 
out of -the Packers, Experts, Representatives of _ Govern-
ment and non ·Government Corporation etc. The ftcm-
bility of selecting two out of five members enables~ t~e 
local officer to ca!l the members who are availabJe 
immediately. If an the five members are called for. it 
will be difficult to get the cases decided \n time. As. 
such it is o\lined that'l\3rt\ ot tne m.emben m.Qu\1l "e 
non~officials may not be necessary." " 

. 17. Regarding dIsposal of appeals, the .Ministry, of Cotmneree. 
:m their reply dated 5 May, 1981, stated as ~nder:-- ' _ 

"The time ,equired for disposing of. the $ppeaI ~er Rule 8 
depends mainly on the availability of the AdVlSOry Pand .. 
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I!l spite of this, ~cultural Marketing Adviser has men-
~oned. th.at th~e IS. a scope f~ laying down some specific 
time limit for settling the dispute locally. In case it is 
r~fell'~d . to ~ ,~t may be difficult to prescribe any 
tune limit for disposmg of such papers. In View of this 
it has been mentioned it may not be considered practiC: 
able to prescribe any time limit for disposing of the 
Appeal filed under Rule 8." ' 

~8. At their sitting held on 13 September, 1982, the Committee 
CO~lde:red the reply: of the Ministry of Commerce in depth and 
~eclded t~. hear the v~ews <;>f !pe representatives of the Ministry regard-
mg prOVISIons contamed m rules 3 and 8 of the Export of Cumin 
Seeds (Quality Control and Inspection) Rules, 1979. The Com-
mittee heard evidence of the representatives of the Ministry of Com-
merce on 26 November, 1982. 

19. On being enquired whether the Ministry of Commerce had 
any objection to amen cling rule 3 of the Export of Cumin Seeds 
'( Quality Control and Inspection) Rules, 1979, by mentioning therein 
the details of the standard specifications recognised by the Central 
Government, in order to make them self-contained and for the infor-
mation of all concerned, the representative' of the Ministry explained 
that in the case of certain commodities like common salt the Ministry 
had establiShed their own specifications whereas in the case of cumin 
seeds the existing specification~ established by the Ministry of Agri-
culture had been recognised.' The representative of the Ministry 
further stated that they had consulted the Ministry of Law who had 
suggested that in order to meet the point raised by the Committee, 
rule 3 could be amended by indicating therein the number and date 
of the Notification in which specifications had been published and 
adding the words 'as amended from time to time'. 

20. When enquired whether they had made any amendment in 
the notification containing the specifications, the representative of the 
Ministry replied in the negative. The representative of the Ministry 
further explained that in the case of agricultural products, the' speci-
fications had been laid down by the Ministry of Agriculture and not 
by the Ministry of CODU:D.erce. The Ministry pf Agriculture appre-
hended that if any change was made in the case of cumin seeds, they 
had to make similar change in other items also which was a cumber-
SODJe procedure. 

21. When asked that even after the amendment to the Rules as 
suggested, the position virtually remained the same because the 
common man would not be able to locate the specifications. It:was 
also pointed out that when there was no change in the Rules till 1982, 
there should not be any difficulty in making the Rules self-contained. 
The representative of the Ministry stated that the Agricultural Market-
in. Adviser had laid down the specifications after consulting the whole 
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community involved in the commodity. The representative of the 
Ministry further stated that .if the same notification was to be repeated 
in the Ministry of Commerce Notification then the same procedure 
had to be followed again which would involve another year. 

• 
22. When the Committee insisted that the Rules should be made 

self-contained, the re:'resentative of the Ministry agreed to aniend th~ 
Rules by indicating therein the specific number and date of Gazette 
notification containing the :;:lecifications as also reproducing that lh.ti-
fication containing specifica:ions in the form of an Annexure to the 
Rules. 

23. Explaining the position in connection with rule 8 regarding 
constitution of advisory panel, the representative of the Ministry 
stated that in actual practice an advisory panel, consisting of 5 mem-
bers-of whom 4 were non-officials and one was official of the Co-
operative Department, had been constituted. The representative of 
the Ministry further stated that within 5 days the appeal had to be 
dispo&ed ofo The representative of the Ministry agreed with the sug-
gestion made by the Committee that all those details should have 
been mentioned in the Rules. 

24. When pointed out that the whole procedure reguodillg appeals 
should be mentioned in the Rules to make them self-contained. the 
representative of the Ministry stated that they had nominated the 
Agricultural Marketing Adviser ~Q hear the appeals. About non-
agricultural commodities, they had advisory p~elso The repre~en
tative of the Ministry assured the Committee to amend the Rules by 
substituting the words "who shall" for "who may". The representa-
tive of the Ministry further agreed to amend the Rules by indicating 
the number of non-officials in the advisOry panels as also the time 
limit for filing and disposing of the appeals. 

15. Tbe Commjtter- are Dot CODvinced with the argwnenti 
. aclvanced. by the MiDistry of Commerce for not mentioning the details 
of the standard. specifications recognised by the Central Government 

. in the Export of Cnmin Seeds (Quality Control aad Inspection) Rulel9, 
1979. 1be Committ.ee feel that the difticolty pointed out by the Ministry 
that in case the standard &pedfications are to be mentioned in the 
Rules. the Ministry have to undergo a cumbersome procedure of amend. 
ing two Dotifications separately. one published for standard sped8ca-
tions under the Agricultural Produce (Grading aDd Marking) Act, 1937 
and the other onder Section 6 of the Export (Quality Control and In!!-
pection) Act. 1963, could be resolv~ by 1epI'Odndng the Dotification 
regarding specifications in the fOlIO of an Anoe:mre to the Export of. 
Cumin Seeds (Quality Cootrol and Inspection) R.... 1979 and al90 
fnc1icating dterein die spedfic Dambp IIDd date of iCs publication In 
die ~ 'DIe Committee, therefore, desire the MinIstry to .... 
.. Roles accordiIIgIy at an eat)' date. 



· 26. As regards inclusion of l1on-official in the advisory panel and 
ilisposal of appeals under rule 6, the Committee note that. in actual 
practice an advisory panel complisillg of five members--of whom four 
are non-officials and one is official of tb,e Cooperative i>epartmt:nt--
has been constituted and thlat the appeals have to be d~ed of within 
a periOd. of 5 days. The Committee, therefore,: r,ecommend that tbe 
Ministry of Commerce should take immediate steps to amend the 
Export of Cumin Seeds (Quality Control and Inspection} Rules, 1979 
suitably by indicating therein the number of non-officials on the advi-
sory panel as also the period within which a~1s have to be disposed 
of. The Committee furtb,er desire that the words "who may" appearing 
in rule 8 ibid should be sub~tituted with the words "who sball' in order 
to make the position more clear. 

IV 
THE MINISTRY OF FJNANCE, DEPARTMENT OF ECONOMIC 
AFFAIRS (BANK NOTE PRESS, DEWAS, UNCLASSIFIED 
INDUSTRIAL CADRE POSTS) RECRUITMENT (AMEND~ 
MENT) RULES, 1979 (G.S.R. 1207 OF 1979). 

27. Rule 4 of the Ministry of Finance, Department of Economic 
~airs (Bank Note Press, Dewas, Unclassified Industrial Cadre 
Posts) Recruitment Rules, 1975, as substituted by the Ministry (~f 
Finance, Department of Economic Affairs (Bank Note Press, Dewas, 
Unclassified Industrial Cadre Posts) Recruitment (Amendment) 
Rules, 1979, reads as undcr:--

"4. Method oj recrrtrtment, age limit, qualification etc. 
The method of recruitment to the said posts, age limit, quali-

fiCations and other matters relating thereto shall be speci-
fied in columns 6 to 14 of the aforesaid Schedule. 

The crucial date forcieternliningthe ag~ limit shall be the 
closing date for receipt of the applications from candida-
tes in India (other than those in the Andaman and Nico-
bar Islands and Lakshadweep). In case the appoint-
ment!1 are made through the Employment Exchange,. the 
crucial date will be the last date upto which the Employ~ 
ment Exchange is asked to submit the names. 

In the case of posts for whic};l direct recruitm~nt has ~een 
specified as one of the methods, the essential qualifica-
tions specified in column 8 of the said Schedule are 
relaxable at the discretIon of the appointing autho
rity in the case of candidates otherwise well qualified. 
The qualifioation regarding experience prescribed for 
direct recruitment is relaxable at the discretion of the 
appointing authority in the case of candidates belonging 
to the Scheduled Castes or the Scheduled Tribes, it at any 
stage of selection the appointing authority is of the opi-
nion that sufficient number of candidates belonging to 
these communities possessing the requisite experience 



7 
are not likely to be available to fill up the posts reserved 
for them." ,¥ 

28. It was felt that in order to obviate any scope of favouritism 
some guidelines should be laid down for the appointing authority re-
.Jatding relaxatien of essential qualifications for candidates otherwise 
well qualified. 

29. The Ministry of Finance (Department of Economic AfIciirs), 
with whom the matter was taken up; in their reply, dated 9 December, 
1981, stated as under-. 

" ..... the Department of PersoDllel and Administrative Re-
forms, in cODSul~tion with U.P.S.C., have advised that 
the provision about relaxation clause relating to essential 
qualifications in the Note below Rule 4 of the said amend-
ing Rules. may be deleted. Necessary steps in this regard 
are being tak-en by this Department .. -... " 

30. In their communioation dated 22 June, 1982, the Ministry of 
Finance (Department of Economic Affairs) intimated that they have 
issued Notification· No. 212;80-ENP dated 18 June, 1982 to amend 
Rule 4 of the Ministry of Finance, Department of Economic Affairs 
(Bank Note Press, Dewans, Unclassified Industrial Cadre Posts) 
Reerwttnent Rul~'i, 1975 as under:-

"4. Method 0/ recruitment age limit qutdifications, elc.-
( 1) Method of recruitment to the said posts, age limit, quali-

fications and other matters relating thereto shan be as 
specified in columns 6 to 14 of the Schedule aforesaid. 

(2) The crucial date for determinit)g- the age limit shall be 
the closing date for receipt of the applications from 
candidates in India (other than those in the Andaman 
and Nicobar IslaJ}ds and Lakshadweep). In case the 
appolntments are made through the Employment Ex-
ctum~, the crucial date will be the last date upto which 
t1R; EmplOyment Exchanges are usked to submit the 
names. 

(3) The qualification regarding' experience specified for 
direct recruitment is relaxable at the discretion of the 
appointing authority in the case of candidates belong-
in~ to the Scheduled Castes ~r the Schedule Tribes, if 
at any stage of selection the appointing authority is of 
the opinion that sufficient' number of candidates 
belonging to these communities possessing the requisite 
experience lare not likely to be available to fill up the 
posts reserved for them." 

31 .. 1be COllllllitteenote with satisfaction that on ~~. point.oo 
-oaf by them, ,the MiDItty of FmallCe (Department of Economie 

·Vide G.S.R. S9S dated--lO July. 1982. 
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Aftairs) have amended. rule 4 of the Ministry of Finance (Dep~t 
0( Economic Atfairs) (Bank Note Press, new., Unclassi&ed Industrial 
Cadre Posts) Recrui1ment Roles, 1975 by omittiag therefrom the 
provision regarding relaxation 0( ~ntial qualifications at the. dik:re-
lion 0( the appointing authority in the case of candidates otherm. 
well quatified.The Committee desire the Ministry of Finance (Depart-
ment of Economic Aftairs) to desmt from providing such discretion.arj. 
powers in the Recmitment Rules which may lead to favouritism. 

V 
THE SAFDARJANG HOSPITAL, MEDICAL RECORD TECHNI-

CIANS TRAINING CENTRE, DEMONSTRATOR (TRAINING) 
RECRUITMENT RULES, 1978 (G.S.R. 272 OF 1979) / 

32. Entry in Column 11 (in case of recruitment by promotiot;l or 
deputation or transfer, grades from which promotion or deputation or 
transfer to be made) of the Schedule appended to the Safdarjang Hos-
pital, Medical Record Technicians Training Centre, Demonstrator 
(Training) Recruitment Rules, 1978 did not indicate the exact period 
of deputation. 

33. It was felt that in order to make the Rules self-contained and 
for the information of all concerned the period of deputation should be 
indicated in the Rules. 

34., The Ministry of Health and Family Welfare, to whom the 
matter was referred, in their reply dated 26 June, 1982, intimated that 
Column 11 of the Schedule has been amended* as under:-

" .... in the Schedule in column 11 for the existing entry the 
following shall be substituted, namely: 

'Officers holding' analogous or equivalent posts or posts in 
the scale' of Rs. 330-560 equivalent and having five 
years regular service in the grade and also possessing 
qualifications prescribed for direct recruits. Period of 
deputation ordinarily not exceeding three years.' " 

35. Similar lacuna was also noticed while scrutinising the follow-
ing Rules: 

(i) The Shipping Development Fund Committee (Joint Secre-
tary) Recruitment Rules, 1978 (G.S.R. 88 of 1979) .. 

(li) The Directorate of Inspection (Research, Statistics and 
Publication) Class m and Class N Posts (Recruitment) 
Amendment Rules 1979 (G.S.R. 140 of 1979). 

36. The Committee note With satisfaction that on being pointed. 
out by them,' the M"mistry of Health and Family W,u.e (DepartmeDt 

*Vide G.S.R. 495 dated 23 May, 1981. 
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of Healdl) have amended the Safdarjang Hospital, Medical Record, 
Technicians (Training) R~ Rules, 1978, vide G.S.R. 495 of 
1981, in order to lay down the exact period of deputation while making 
recruitment by Way of. deputation. The Committee further note that 
the Ministry of Shipping and Transport (Transport Wing) have also 
issued similar amendment in the case of Shipping D,evelopment Fund 
Committt;e (Joint Secretary) Recruitment Rules, 1978, vide G. S. R. 
587 Of 1981. The Committee des~ the Ministry of Finance (De-
partment of Revenue) to issue the requisite amendm,ent in the case of 
the D~orate of Inspection (Research, Statistics and Publication) 
C~s m. and Class IV posts (Recruitment) Amendment Rules, 1979. 

I 

37. The Committee desire that in onler to have uniformity in the 
Recruitment Rules, tb,e Department of Personnel and Administrative 
Reforms should impress upon all the Ministries/Departments that in 
future whenever they notify the Recruitment Rn\~ where one of the 
JDethods of recruitment is· ~eputation'; th~ exact ~iod of such depn-
tation should invariably be indica~ in the Rules. 

VI 
TIlE CANTONMENT FUl\TD SERVANT (AMENDMENT) 

RULES, 1981 (S.R.O. 296 of 1981) 

38. Sub-rule (4) of Rule lOA of the Cantonment Fund Servants 
Rules, 1937, as inserted by the Cantonment Fund Servants (Amend-
ment) Rules, 1981, reads as under:-

" ( 4) Where a penalty of dismissal, removal or compulsory 
retirement from service imposed upon a servant is set 
aside or declared or rendered void in consequence of or 
by a decision of a court of law and the disciplinary autho-
rity, on a consideration of the circumstance of the case, 
decides to hold a further inquiry against him on the allega-
tions on which the penalty of dismissal, removal or com-
pulsory retirement was originally imposed, the servant "haH 
be deemed to have been placed under suspension by the 
Appointing Authority from the date of original order pf 
dismissal, removal or compulsory retirement and shall 
continue to remain under suspension until further orders." 

39. It was felt that after a penalty of dismiSsal, removal or com-
o pulsory retirement from service, imposed upon an employee, had been 
set aside or declared void by a court of law, another inquiry on the 
same allegations should not be held against him unless the order of 
the court was based not on tbe merits of the ca5C but only on purely 
technical grounds or unless any fresh materia! on the subject had come 

, to light. 
40. In this connection, the attention of the Ministry of Defence 

~"'3s invited to the following recommendations/observations of the 
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Committee on Subordinate Legislation made in paragraph 22 to 24-
of their Fourth Report (Seventh Lok Sabha), presented to the House 
on 10 December, 1980:- ' . 

"22. The Committee observe that in accordance with th4 
administrative instructions contained in the Ministry of 
Home Affairs (Department of Personnel and Administra-
tive Reforms) O.M. No. llOI2/2/24/77-Estt(A) dated 
the 18th March, 1978, further inquiry contemplated in 
Rule 10 ( 4) of the Central Civil Services ( Classificl.ltioB, 
Control and Appeal) Rules, 1965, should not be 'ordere4 
except in a case when the penalty of dismissal, removal 
or compulsory retirement has been set aside by a eourt 
of law on technical grounds without going into the meriP 
of the case or when fresh material has come to light wWclJ 
was not before the court. 

23. The Committee further observe that in a similar case 
pertaining to the Coir Board Service (ClassificatiOll. 
Control and Appeal) Bye-laws, 1969, the Department of 
Industrial Development amended the bye-laws (Vide S.O. 
4389 notified on 20th November, 1976) so as to add the 
foHowing proviso:- ' 

'Provided that no such further inquiry shall be ordered 
unless it is intended to meet a situation where -the court 
has passed an order purely on teclmical grounds with-
out going into the merits of the case.' 

24. The Committee have time and again stressed that the 
administrative instructions are no substitute to statutory 
rules/regulations. Such instructions are not being pub- , 

lished in the official Gazette and, therefore, escape the 
notice of the Committee. The Committee desire the 
Department of Space and the Ministry of Commerce to 
amend the respective rules in question on the lines of 
instructions issued by the Ministry of Home Affairs on the 
18th March, 1978. They further desire the Ministry of 
Home Affairs (Deparnnent ofPersotmel and Administra-
tive, Reforms) to amend Rule 10 ( 4) of the Central Civil 
Services (Classification, Control and Appeal) Rules, 1965 
so as to place the instructions on a stattltory footing." 

41. The Ministry of Defeace, in their reply dated 9 August, 198Z. 
stated as Wlder:-

" . . . . this Ministry have no objection to accept the suggestions-
of the Committee 011 Subordinate Legislation: with refer-
ence to sub-rule ( 4) of Rule lOA of the Cantonment 
Fund Servants (Amendment) Rules, 1981 published ville 
SRO No: 296 dated 9 November. 1981. A draft noti-
fication, which is propOsed to be issued in consultatioa 
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with the Ministry of Law in thi~ regard, is enclosed * for 
your information and comments, if· any." 

42. Rule 2 of the draft Rules, as proposed to be modified by .~ 
Ministry of Defence seeks to add the following proviso to sub-rule (4) 
of rule lOA of the Cantonment Fund Servants Rules:-

"Provided that no .5uch further inquiry shall be ordered unless 
it is int~nded to meet a situation where the Court has 
passed an order purely on technical grounds without 
going into the merits of the case." 

43. 'The Committee are happy to note that OIl being pointed out 
by them, tile Ministry of Defence have proposed to amend Rule 10A(4) 
of tb.e CantonmeDtFund Semmts R1IIes, 1937 ,by providing therein 
dlat no further inquiry shaH ,be ordered unless it js intended to meet 
a situation where the eourt has passed an order purely on technical 
grounds without going -iBto the m.erits of the case. 'IbeComDlittee 

. d.esire the Ministry of Defence to complete all the ,formalities of smead. 
iog the Rules expeditiously and to DOtify the sam.e in the Gazette .of. 
India without further delay. . 

VB 
THE DEVELOPMENT CREDIT AGREEMENT [SECOND' 
NATIONAL COOPERATIVE DEVELOPMENT CORPORATION 

PROJECT (CREDIT JIK>. 1146-IN)] EXECUTiON AND 
AUTHENTICATION RULES, 1981 (G.S.R. 813 of 

1981) 

44. Rule 2 of the Development Credit Agreement ISecondNati~ 
Cooperative Development Corporation Project (Credit No. 1146-
IN)] Execution and Authentication Rules, 1981 reads as uncfer:-

"2. All applications, certificates or other documents required 
or permitted to be signed or executed in exercise of the 
executive power of the Union in pursuance of tht: provi-
sions of the Developmept Credit Agreement relating to the 
Second National CoopGrative Deve~opment Corporation 
Project (Credit No. 1146-IN) entered into between the 
Government of lndiaand International Development 
Association, sba11 be signed or e?tecuted and authenticated 
on behalf of tbeP,fesi4ent by any of the Senior Accounts 
Officers or Accounts Officers or Junior Accounts Officers 
in the Department of Economic Affairs, Ministry of 
Finance.~ 

45. It was enquired from the Miilistry of Finance (Department of 
Eco,nomic Mairs) wbe:ther the Junior AccountsOfficersm ~e Depart--

.. Appendix m. . 
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ment of Economic Affairs, who had been authorised under the afore-
said Rules to sign documents on behalf of the Pr~ident, wer-e compe-
tent to do so under the Authentication (Orders and Other Instruments) 
Rules, 1958. 

46. The Ministry of Finance (Department of Economic Affairs), 
in their reply dated 1 July, 1982, stated as under:-

-" ...... Department of Economi~ Affairs have since been 
advised that Junior Accounts Officers in DEA 'are not 
authorised tmder the Authentication (Orders and Other 
Instruments) Rules, 1958 to sign documents on behalf 
of the President of India. The claims submitted to the 
World Bank for disbursement are_no longer being authen-
ticated by Junior Accounts Officers." 

47. The matter was further pursued with the Ministry and they. 
were asked to state whether they had any objection to amending the 
execution and Authentication Rules so as to delete the words 'or Junior 
Accounts Officers' appearing in rule 2 thereof. 

48. In their reply dated 18 August, 1982, the Ministry of Finance 
(Department of Economic Affairs) stated as under:-

" .... Department of Economic Affairs will have no objection 
to deleting the words 'Junior Accounts Officers' from the 
Notification in question. Ministry of Law, Justice and 
Company Affairs is being consulted in this regard." 

49. In the meantime, similar provisions have come to notice in 
the following cases:-

(i) The Loan Agreement (Second Ramagundam Thermal 
Power Project) an_d Development Credit Agreement 
(Second Korba Thermal Power Project) Execution and 
Authentication Rules, 1982 (G.S.R. 399 of 1982). 

(li) The Development Credit Agreement (West Bengal Social 
Forestry Project) Execution and Authentication Rules, 
1982 (G.S.R. 400 of 1982). 

(iii) The Loan and Credit Agreement Fourth ARDC Credit 
Project (Loan No. 2095-lN and Credit No. 1209-IN) 
Execution and Authentication Rules, 1982 (G.S.R. 424 of 1982). -

(iv) The Development Credit Agreement (M.P. Major Irrlga-
tion Project) Execution and Authentication Rules, 1982 
(G.S.R. 446 of 1982). 

(v) The Loan Agreement (Tamil Nadu Newsprint Project-
2050-IN) Execution and Authentica.tion Rules, 1982 
(G.S.R. 383 of 1982). 
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SO. The, Committee are amazed how the Department of Economic 
AJfairs allowed the· Junior Accounts Offic,ers to sign or execute aU 
appHcations or certificates or other documents required or permitted 
to be signed in exercise of the executive powers of the Union in pursu-
ance of the provisions of the Development Credit A~ment with the 
Intemationa) Development Association when under the Auth,entication 
(Orders and Other Instruments) Rules, 1958 they were not authorised. 
to do so: The Ministry of Finance (Department of Economic Affairs) 
have on being pointed out by the Committee conceded that the Junior 
Accounts Officers are not authorised under the Authentication (Orders 
and Otht:.r Instrument!;) Rw.~, 1958, to sign documents on behalf of 
the President of India and that the claims submitted to the World Bank 
for disb~ment. are no longer being authentic~.ted by the Junior 
Accounts Officers. The Committee further note that the Ministry of 
Finance (Department of Economic Affairs) have ,no objection to delet-
ing the words 'Junior Accounts Officers' from the Ex.ecution and 
Authentication Rules. This mistake should be rectified at the earHest. 

51. The Committee are distres¥d to observe that the provision 
regarding authorising the Junior Accounts Officers to sign documents 
on behalf of the President of India is being repeated in a numb,er of 
other Execution and Authentication Rules. The Committee, therefor.~, 
recommend the Ministry of Finance (D~partment of Economic Affairs) 
to amend the various ~xecution and authentication Rules wherein the 
Junior Accounts OfUcers have been authorised to sign documents on 
behalf of the President of India. 

vm 
THE AIRCRAFT (AMENDMENT) RULES, 1980 

(G.S.R. 193 of 1980) 

52. Draft Rules further to amend the Aircraft Rules, 1937, were 
published under G.S.R. 1344 in the Gazette of India, Part IT, Section 
3(i) dated 11 November, 1978 for Inviting objections/suggestions 
from persons likely to be affected thereby, by 11 February, 1979. 
Copies of the Gazette were made available to the public on the same 
day. The final Rules were, however, published under G.S.R. 193, 
in the Gazette of India, Part IT, Section 3(i) dated 16 February, 1980, 
i.e. after a time lag of one year and 5 days. 

53. The Committee on Subordinate Legislation, in paragraph 14 
of their Fifteenth Report (Fifth Lok Sabha), had recommended that 
the time lag between the publication of the draft Rules and the final 
Rules in the Gazette should not exc~ed one year rather efforts should 
be made to publish them even earlier. 

54. Since the time lag between -the publication of the draft Rules 
and the final rules was more than one year, the matter was taken up 



14 

with the Ministry of Tourism and Civil Aviation, who, in their reply 
dated 28 April, 1981, explained the position as under: 

"( i) Draft rules were pre-published in the Official Gazette 
dated 11-11-1978 inviting ()bjections I suggestions by 
10-2-1979. 

(ii) Objections/ suggestions were received from the British 
High Commission, New Delhi, through the Ministry of 
External Affairs on 14-2-1979, with reference to which 
DGCA was requested on 16-2-1979 to get those sugges-
tions examined alongwith other suggestions/ objections 
received by him, and send bis recommendations to finalise 
the rules, which were received in the Ministry on 6-9-1979. 

(iii) The recommendations made by the DGCA were con-
sidered in the Ministry and finalised by 24-9-1979. 

(iv) The draft Notification finalising the rules was referred to 
the Ministry of Law, Justice and Company Affairs for 
vetting on 27-9-1979, and the file was received back 
from them on 29-10-1979. 

(v) The Official Language (Legislative) Commission were 
requested on 20-11-1979 to furnish Hindi translation of 
the Notification, which was received in this Ministry on 
22-12-1979. 

(vi) The Notification was thereafter faired and sent to the 
Government of India Press on 29-1-1980 for its publica-
tion in the next issue of the Official Gazette, and it was 
published in the Gazette dated 16-2-1980. 

From the above narration, it would be observed that there was 
delay at various stages in finalising the Rules for some reason or the 
other, which could be avoided, which is very much regretted. How-
ever, such a position would not be allowed to recur in future." 

SSe The Committee have rep,eated.ly emphasised that the time lag 
between the publication of the draft Rules /aDd their final notification 
in the Gazette should not exce,OO. one year rather efforts should be made 
to further reduce this period. The Committee W}te &hat in the case 
of ~e Aircraft (Amendm.mt) Rules, 1980, this period 'has slightly 
exceeded. the 6mit as laid down by the Committee for the purpose. 

56. The Committee further note that in th,e present case the 
Ministry of Tourism and Civil Aviation have expressed their regret 
over the delay in finalising and publi~tion of the tiDal Rules and 
~ the Committee that such a positi~u would not be allowed to 
recur in future. The Committee cannot but urge the M"mistry to 
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adhere to their assurance in future in the matter of Rules to be framed 
by th.em in respect of various Acts a41mjnistered by them. 

IX 
THE SUGAR (PRICE DETERMINATION FOR 1980-81 PRODUC-

TION) ORDER, 1980 (G.S.R. 650-E of 1980) 

57. Explanation (d) to the proviso to Clause 2 of the Sugar (Price 
Determination for 1980~81 Production) Order, 1980, reads as under: 

"( d) the Indian Sugar Standard Grades "(ISS grades) mean 
the grades represented by the standard sealed samples of 
sugar in bottles issued by the Director, National Sugar 
Institute, Kanpur conforming to the standards prescribed 
by the Indian Standards Institution." 

58. In this connection, inviting their attention to the recommenda-
tion of the Committee on ::)ubordinate Legislation, made in paragraphs ' 
12 and 13 of their First Report (Fourth Lok Sabha) wherein the Com-
mittee had reiterated that the rules should be self-contained and legis-
lation, by reference should be avoided as far as possible, the Ministry 
of Agriculture (Department of Food) was asked whether they had 
any objection to amending Explanation (d) to the proviso to Clause 2 
of the aforesaid Order by indicating therein the exact standards of 
sugar grades specifically. 

59. In their reply dated 28 April, 1981, the Ministry of Agriculture 
(Department of Food) stated as under: 

" ..... the suggestion for amendment of explanation (d) given 
under the provl;o to clause 2 of the Sugar (Price Determi-
nation for 1980-81 Production) Order, 1980 has been 
examined in the light of the recommendation of the Com-
mittee on Subordinate Legislation made in para 12-13 of 
their First Report (Fourth Lok Sabha) and the views of 
this Department thereon are indicated below: 

The quality of sugar produced by vaccum pan suagr factories 
is determined in terms of Indian Sugar Standards 
prescribed in the Indian Standard 'Grading for vaccum 
pan sugar (Plantation white)-IS; 498-1970'. These 
Sugar Standards are prepared by the National Sugar 
Institute, Kanpur for each season taking into account 
the modulated n;flactance value (for colour) and seive 
retention requirements (in respect of grain size) as 
prescribed by the Indian Standards Institution. Before 
tpe National Sugar Institute undertakes preparation of 
the standards, these are considered by the Standing 
Advisory Committee on Sugar Standards, on which is 

" also represented -the I.S.1., and thereafter by the Deve-
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lopment Council for Sugar Industry. On the basis of 
the recommendations of the Development Council for 
sugar Indus~, the Indian Sugar Standards are pre-
par~d and Issued by the Director, National Sugar 
InstItute, Kanpur for use in the sugar factories in that 
particular season. 

At present, there are 10 grades tinder 5 grain size groups 
A, B, C, D and E, and each grain size Group has two 
colour series, namely, 30 and 29. 'A' is the boldest 
grain and '30' is the whiter colour. Since these Indian 
Sugar Standards may vary from season to season 
depen~ing on the recommendations of the Development 
CouncIl for Sugar Industry, no specific nomen-
clature of these grades was given in explanation ( d) 
nnder the proviso to clause 2 of the Sugar (Price 
Determination for 1980-81 Production) Order, 1980 
and it was simply mentioned therein that 'the Indian 
Sugar Standard grades (ISS) grades mean !he grades 
represented by the. Standard sealed samples of sugar in 
bottles issued by the Director, National Sugar Institute, 
Kanpur, conforming to the Standards prescribed by 
the Indian Standards Institution. 

After careful examination of this matter in the light of the 
suggestion made by the Lok Sabha Secretariat, this 
Ministry has no obj<1Ction to the inclusion of the nomen-
clature of the existing grades of sugar, namely, A-30, 
B-30, C-30, D-30, E-30 and A-29, B-29, C-29, D-29 
and E-29 in the aforesaid explanation (d). Necessary 
amendment in this regard will be issued soon." 

60. The Ministry have since amended the Order as desired by 
indicating therein the nomenclature of the existing grades of . sugar 
prescribed by the Indian Standards Institution, vide G.S.R. 370-E 
dated 28 May, 1981 which, as now amended, reads as under: 

"( d) the ~Indian Sugar Standard grades (ISS grades) means 
the grades represented by the standard sealed samples of 
sugar in bottles issued by the Director, National Sugar 
Institute, ~anpur conforming to the Standards A-30, 
B-30, C-30, D-30, E-30 and A-29, B-29, C-29, D-29 
and E-29 prescribed by the Indian Standards Institution." 

61. The Committee note with satisfaction that on being pointed 
out by them, the Ministry of Agricuiture (Department of Food) have 
amended Explanation (d) to the proviso to Clau.~ 2 of the Supr 
(Pri~ Determination for 1980-81 Production) Order, 1980, (VIde 
G.S.R. 370-E of. 1981) by indicating therein the nomenclature of the 
existing grades of sugar prescribed by the Indian Standards Institution. 
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X 
IMPLEMENTATION OF RECOMMENDATION CONTAINED 

IN PARAGRAPH 46 OF THE TWENTY-FIRST REPORT OF 
THE COMMITTEE ON SUBORDINATE LEGISLATION 
(SIXTH LOK SABHA) REGARDING THE KERALA SMALL 
INDUSTRIES AND DEVELOPMENT PROMOTION CORPO-
RATION AMALGAMATION ORDER, 1977 (S.O. 241-E 
OF 1977). 

62. Clause 11 (b) of the Kerala Small Industries and Develop-
ment Promotion Corporation Amalgamation Order, 1977, provided as 
under: 

"Dissolution of the Kerala State Small Industries Corporation 
Limited and Kerala Employment Promotion Corporation 
Limited-Subject to the other provisions of this Order, 
as from the appointed day: 

** ** ** 
(b) The right of every shareholder to or in respect of any 

share in the dissolved companies shall be extinguished 
and thereafter no such shareholder shall make, assert 
or take any claims or demands or proceedings in respect 
of any such share." 

63. The wording of the above provision was such that it not only 
extinguished the right of the shareholders in -the dissolved c.ompanies 
but also appeared to bar the jurisdiction of courts. It was, therefore. 
felt that there should be an express provision in the parent Act 
empowering the Executive to extinguish the rights of shareholders by 

. delegated legislation. 

64. The Ministry of Law, Justice and Company Affairs (Depart-
ment of Company Affairs) with. whom the matter was taken up, in 
their ~eply dated 2 September, 1978 stated as under: 

"With regard to para 11 (b) of this Amalgamation Order, it 
may be stated that according to para 7 (i) of the Amalga-
mation Order, the transferee company shall allot to every 
person registered as a shareholder in the transferor com-
panies as many shares in the transferee company as are 
equivalent in face value to the shares held by him in the 
transferor companies. In view of this, there appears to 
be nothing in this Order to take away any right to any 
share bolder. 

However, it may be stated that a similar question has been 
raised by Committee on Subordinate Le~lation in case 
of amalgamation of M/ s. Indian Consortium Power Pro-
jects Pvt. Ltd., with M/ s. Bharat Heavy Electricals under 
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sectIon 396 of the Companies Act, 1956 referred to this 
~partment vide Lok Sabha Office Memorandum No. 
381821CIIj76, dated 17-10-1976. After careful con-
sideration of the matter, this Department has decided to 
frame rules under secti<;)fi ~96 of the Companies Act, 
1956 ~d that an authontr IS proposed to be provided to 
deal wlth the representatlOns received from the share-
holders in regard to determination of the compensation." 

. 65. ~ter considering the aforesaid reply of the Ministry, the Com-
lllttee, m paragraph 46 of their Twenty-first Report (Sixth Lok 
Sabha), recommended/observed as under:- ' 

"The Committee are satisfied with the reply of the Ministry 
of Law, Justice and Company Affairs (Department of 
Company Affaris) regarding the provision contained in 
para 11 (b) of the Kerala Small Industries and Develop-
ment Promotion Corporation Amalgamation Order, 1977 
that it does not extinguish the right of shareholders for 
going to courts. The Committee, however, desire the 
Ministry to frame rules under section 396 of the Compan-
ies Act, 1956, as has been decided by them to provide for 
an authority to deal with the representations received from 
shareholders in regard to determination of the compen-

sation." 

66. In their action-taken note dated 7 August, 1979, on the above 
recommendation/ observation, the Ministry of Law, Justice and Com-
pany Affairs (Department of Company Affairs) stated as under:-

" ...... the recommendation of the Committee as indicated 
in para 46 of the above Report has been examined. Since 
the Central Government has amended the Companies 
(Central Government) General Rules and Forms so as 
to provide an authority for assessing the compensation 
payable to a member or creditor of each of companies 
amalgamated pursuant to sub-section (3) of Section 396 
of the Companies ~ct by inserting a new Rule 12A in 
the said rules and forms, this authority shall have an 
inherent righ.t to consider the representations of aggrieved 
persons. As such, it, does not appear to be necessary to 
make rules or to amend further, new rule 12A of the 
COD;lpanies (Central Government) General Rules and 
Forms. This issues with the approval of the Secretary 
of the Department." 

67. '!be Committee do not agree with the v;.ews expressed. by the 
Ministry 01 Law, Justice and COIDpany Affairs (Department of Com-
pany Aftairs) that the Central Govemment bas amended. tb,e Companies 
«Central Govemment) General Rules and Forms 1956 by inserting 
therein new rule 12A in order to provide that the Joint Director (Ac-
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.counts) in the Department of Company Affairs shall be the authority 
for usessing the compensation payable to a member or creditor of ~ch 
of the companies amalgamated pDl'Suant to Section 396(3) of the Com-
panies Act, 1956, 'BDd that authority has an inherent right to consider 
the representations of persons aggrieved by the extinction of right of a 
shareholder of the Kerala State Small Industries and Development 
Promotion Corporatien taJs;enover as a result Of the Amalgamation 
Ord,er, 1977. 

68. the Committee note that in a similar case regarding the Indian 
Consortium for Power Projects Private Limited and the Bharat Heavy 
Electricals Limited Amalgamation Order, 1974 (G.s.R. 15 E of 1975), 
the Ministry of Law, Justic,e and Company Affairs (Department of 
Company Affairs) in their reply dated 18 January, 1979, stated as 
under:-

" ...... the matter of providing for a revisionary or appellate 
authority through rules p~d to be framed under 
section 396 of tb,e CompaDies Act, 1956 has been further 
examined by the Department in consultation with the 
Legislative Department Of this Ministry and the Depart-
ment has been advised a.t such a provision, b,e~g of a 
substantive nature can be made only by amendment of the 
Companies Act suitably ...... ". 

The Committee in this case had des~oo the Ministry of I..aw, J\lstice 
and Company Affairs (Department of Company Affairs) to amend tbe 
Companies A~, 1956 in order to provide ~or revisionary or appellate 
authority for redressal of gri,evances of a person aggrieved by any action 
taken under the Amalgamation Order. The Committee reiterates their 
above recommendation and desire the Department of Company Affairs 
to amend the Companies Act, 1956 snitably to provide ior revisionary 
or appeBate authority for redressal of grievances of persons aggriev~ 
by any action taken under tile Kerala Small Industries and Development 
Promotion Corporation Amalgamation Order, 1977 ~arding deter. 
bination of the compensation. 

XI 
ACTION TAKEN BY GOVERNMENT ON THE'RECOMMENDA-

TIONS MADE BY, AND ASSURANCES GIVEN TO, THE 
COMMITTEE ON SUBORDINATE LEGISLATION. 

69. With a view to ensure speedy implementation of their recom-
mendations, the Committee had observed,as under in paragraph 93 of 
their Sixteenth Report (Fifth Lok Sabha) presented on 9 May, 1975: 

" ...... the Committee fix a time-limit of six months within 
which the Ministries/Departments of Government of India 
should implement their recommendations. If in any 
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particular case it is not possible for a Ministry /Depart-
ment to adhere to this time-limit, they should ask for 
extension of time from the Committee after explaining 
the difficulties in implementing the recommendations 
within the prescribed time limit." 

70. The Committee note with satisfaction the action taken bJ 
Government on their earlier recommendations as indicated in App,endix 
IV. They are however,constrained to observe tblat in the cases m.en-
tioned at S. Nos. 1, 2 and 10 there has been a delay of about 1 to 3 
years on the part of tb,e Ministries/Departments concerned in imple-
menting the recommendations made by the Committee. nle Commit-
tee cannot but deplore such nndue delay and want that the concerned 
Ministries/Departments should be careful in future and should try to 
adhere to the stipulated time-limit of six months in impJ,ementing the 
recommendations made by the Committee. 

NEW DELHI; 
February 10, 1983. 
Magha 21, 1904 (Saka). 

MOOL CHAND DAGA, 
Chair11Jlln, 

Committee on Subordinate Legislation~ 
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APPENDIX I 
(Vide paragraph 5 of the Report) 

.SUMMARY OF RECOMMENDATIONSIOBSERVATIONS MADE 
BY THE COMMITTEE 

S.No. 

(1) 

1 (i) 

1 (li) 

2(1) 

-----_._-------
Paragraph No. Summary 

(2) 

9 

10 

25 

(3) 

In !llost of the cases, the Ministries/Depart-
ments have agreed to issue the requisite amend-
ment. The Committee !trust that amendments 
win be i~sued by the respective Depart.ritents 
soon. The Committee note with satisfaction that 
at their instance, the Ministry of Information and 
Broadcasting have amended. Column 7 of the 
Schedule to the Central Board of Film Censors, 
Bombay (Junior Stenographer and Mazdoor) 
Recruitment Rules, 1980, by inserting the usual 
note regarding crucial date for determining the 
age limit for direct recruits. 

In order to ensure that such lacuna does not 
occur in other Rules to be framed in future the 
Committee emphasise that the Department of 
Personnel and Administrative Reforms should 
impress upon all the Ministries/Departments that 
whenever any Recruitment Rule involving direct 
recruitment is notified in the Gazette of India, 
they should ,ensure that the Column regarding 
determining the age limit should invariably con-
tain the note regarding crucial date on the pattern 
as contained in the case of the Central Board of 
Film Censors, Bombay (Junior Stenographer and 
Mazdoor) Recruitment Rules, 1980. 

The Committee are not convinced with the 
arguments advanced by the Ministry of Comm~rce 
for not mentioning the details of the standard 
specifications recognised by the Central Govern-
ment in the export of Cumin Seeds (Quality Con-
trol and Inspection) Rules, 1979. The Com-
mittee feel that the difficulty pointed out by the 

~-- .----.------

23 



24 
-----------

(1) (2) 

2(ii) 26 

3 31 

(3) 

Ministry that in case the standard specifications 
are to be mentioned in the Rules, the Ministry 
have to undergo a cumbersome procedure of 
amending two notifications separately, one pub-
lished for standard specifications under the Agri-
cultural Produce (Grading and Marking) Act, 
1937 and the other under Section 6 of the Export 
(Quality Control and Inspection) Act, 1963, 
could be resolved by reproducing the notification 
regarding specifications in the form of an An-
nexure to the Export of Cumin Seeds (Quality 
Control and Inspection) Rules, 1979 and also 
indicating therein the specific number and date 
of its publication in the Gazette. The Com-
mittee, therefore, desire the Ministry to amend 
the Rules accordingly at an early date. 

As regards inclusion of non-official in the 
advisory panel and disposal of appeals under 
rule 8, the Committee note that in actual practice 

. an advisory panel comprising five members-of 
whom four are non-officials and one is official of 
the Cooperative Department-has been constitUt-
ed and that the appeals have to be disposed of 
within a period of 5 days. The Committee, there-
fore, recommend that the Ministry of Commerce 
should take immediate steps to amend the Export 
of Cumin Seeds (Quality Control and Inspection) 
Rules, 1979 suitably by indicating therein the 
number of non-officials on the advisory panel as 
also the period within which appeals have to be 
disposed of. The Committee further desire that 
the words "who may" appearing in rule 8 ibid 
should be substituted with the words "who shall" 
in order to make the position more clear. 

The Committee note with satisfaction that on 
being pointed out by them, the Ministry of Fin-
ance (Department of Economic Affairs) have 
amended rule 4 of the Ministry of Finance 
(Department of Economic Affairs) (Bank Note 
Press, Dewas, Unclassified Industrial Cadre Posts) 
Recruitment Rules, 1975 by omitting therefrom 
the provision regarding relaxation of essential 
qualifications at the discretion of the appointing 
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authority in the case of candidates otherwise well 
q':lalified. The Committee desire the Ministry of 
Fmance (Department of Economic Affairs) to 
desist from providing such discretionary powers 
in the Recruitment Rul~s which' may lead to 
favouritism. 

The Committee note with satisfaction that on 
being pointed out by them, the Ministry of Health 
and Family Welfare (Department of Health) have 
amended the Safdarjang Hospital, Medical Record 
Technicians (Training) Recruitment Rules, 1978, 
vide G.S.R. 495 of 1981, in order to lay down 
the exact period of deputation while making 
recruitment . by way of deputation. The Com-
mittee further note that the Ministry of Shipping 
and Transport (Transport Wing) have also issued 
similar amendment in the case of Shipping Deve.-
lopment Fund Committee (Joint secretary) 
Recruitment Rules, 1978, vide G.S.R. 587 of 
1981. The Committee desire the Ministry of 
Finance (Department of Revenue) to issue the 
requisite amendment in the case of the Directo-
rate of Inspection (Research, Statistics and 
Publication) Class ill and Class IV posts 
(Recruitment) Amendments Rules, 1979. 

The Committee desire that in order to have 
uniformity in the Recruitment Rules, the Depart-
ment of Personnel and Administrative Reforms 
should impress upon aU the. Ministries/Depart-
ments that in future whenever they notify the 
Recruitment Rules where one of the methods of 
recruitment is 'deputation', the exact period of 
such deputation should invariably be indicated in 
the Rules. 

43 The Committee are happy to note that on 
being pointed out by them, the Ministry of 
Defence have proposed to amend Rule 10A(4) 
of the Cantonment Fund Servants Rules, 1937, 
by providing therein that no further inquiry shall 
be ordered unless it is intended to meet a situa-
tion where the court has passed an order purely 
on technical grounds without going into the merits 
of the case. The Committee desire the Ministry 
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of Defence to complete all the formalities of 
amending the Rules expeditiously and to notify .the 
same in the Gazette of India without further delay. 

50 The Committee are amazed how the Depart-
ment of Economic Affairs allowed the Junior 
Accounts Officers to sign or execute all applica-
tions or certificates or other documents required 
or permitted to be signed in exercise of the execu-
tive powers of the Union in pursuance of the pro-
visions of the Development Credit Agreement with 
the Internatjonal Development Association when 
under tbe Authentication (Orders and oth~r instru-
ments) Rules, 1958 they were not authorised to 
do so. The Ministry of Finance (Department of 
EconoII\ic Affairs) have on bei!1g pointed by the 
Committee conceded that" the Junior Accounts 
Officers are not authorised under the Authentica-
tion (Orders and other Instruments) Rules, 1958, 
to sign documents on behalf of the President of 
India and that the claims submitted to the World 
Bank for disbursement are no longer being authen-
ticated by the Junior Accounts Officers. The 
Committey further note that the Ministry of Fin-
ance (Department of Economic Affairs) have no 
objection to deleting the words 'Junior Accounts 
Officers' from the Execution and Authentication 
Rules. This mistake should be rectified at the 
earliest. 

51 The Committee are distressed to observe that 
the provision regarding authorising the Junior 
Accounts Officers to sign documents on behalf of 
the President of Inditl is being repeated in a num-
ber of other Execution _ and Authentication Rules. 
The Committee, therefore, recommend the Ministry 
of Finance (Department of Economic Affairs) to 
amend the various execution and authentication 
Rules wherein the Junior Accounts Officers have 
been authorised to sign documents on behalf of 
the President of India. 

55 The Committee have repeatedly emphasised 
that the time lag between the publication of the 
draft Rules and their final notification in the-
Gazette. ' 

-----------
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should not exceed one year rather efforts should 
be made to further reduce this period. The Com-
mittee note that in the case of the Aircraft 
(Amendment) Rules, 1980, this period has 
slightly exceeded the limit as laid down by the 
Committee for the purpose. 

The Committee further note that in the pre-
sent case the Ministry of Touri~m and Civil Avia-
tion have expressed their regret over the delay in 
finalising and publication of the final Rules and 
assured the Committee that such a position would 
not be allowed to recur in future. The Com-
mittee cannot but urge the Ministry to adhere to 
their assurance in future, in the matter of Rules 
to be framed by them in respect of various Acts 
administered by them. 

The Committee note with satisfaction that oD. 
being pointed out by them, the Ministry of Agri-
culture (Departmep.t of Food) have amended 
Explanation (d) to the proviso to Clause 2 of the 
Sugar (Price Determination for 1980-81 Pro-
duction) Order, 1980, (vide G.S.R. 370-E of 
1981) by indicating therein the nomenclature of 
the existing grades of sugar prescribed by the 
Indian Standards Institution. 

The Committee do not agree with the views 
expressed by the Ministry of Law, Justice and 
Company Affairs (Department of Compan.y 
Affairs) that the Central Government has 
amended the Companies (Central Government) 
General Rules and Forms, 1956 by inserting there 
in new rule 12A in order to provide that the Joint 
Director (Accounts) in the Department of Com-
pany Affairs shall be the authority for assessing 
the compensation payable to a member or credi-
tor of each of the companies amalgamated pur-
S\lant to Section 396 (3) of the Companies Act. 
19~6, and that authority has ap inherent right to 
consider the representations of persons aggrieved 
by the extinction of right of a shareholder of the 
Kerala State Small ;Industries and Development 
Promotion Corporation taken over as a result of 
the Amalgamation Order, 1977. 
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8 Th~ Committe~ note that in . a similar case 

~egar~g the ~~ Consortium for power Pro.. 
)e~ Pnva!e .LlIDlted and the Bharat Heavy Elec-
mcals LlIDlted Amalgamation Order, 1974 
(G.~.R. I5-E of 1975), the Ministry of Law, 
JustIce and Company Affairs (Department of 
Company Affairs) in their reply dated 18 January 
1979, stated as under:- ' 

~to 70 

" ....... ~e matter of providing for a 
revISIOnary or appellate authority 
through rules proposed to be framed 
under section 396 of the Companies 
Act, 1956 has been further examin-
ed by the Department in consultation 
with the Legislative Department of 
this Ministry and the Department 
has been advised that such a provi-
si~, being of a substantive nature 
can be made only by amendment of 
the Companies Act suitably ...... " 

The Committee in this case had desired the Minis-
try of Law, Justice and Company Affairs (Depart-
ment of Company Affairs) to amend the Com-
panies Act, 1956 in order to provide for 
revisionary or appellate authority for redressal of 
grievances of a person aggrieved by any action 
taken under the Amalgamation Order. The 
Committee reiterates their above recommendation 
and desire the Department of Company Affairs 
to amend the Companies Act, 1956 suitably to 
provide for revisionary or appellate authority for 
redressal of grievances of persons aggrieved by 
any action taken under the Kerala Small Indus-
tries and Development Promotion Corporation 
Amalgamation Order, 1977 regarding determi-
nation of the compensation. 

The Committee note with satisfaction the 
action taken· by Government on their earlier 
recommendations as indicated in Appendix V. 
They are however, constrained to observe that in 
the cases mentioned at S. Nos. 1, 2 and 10 there 
has been a delay of about 1 to 3 years on the 
part of the Ministry/Departments concerned in 
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implementing the recommendations made by the 
Committee.;' The .Committee cannot but deplore 
such undue delay and want that the concerned 
Ministries/Departments. shopld· lie careful in 

.. . fU~Ure ~d should try to adhere to the stipulated 
. tiIi:J.e-liniit of six months in implementing the 
recommendations made by the Committee. 



APPENDIX n 
(Vide Paragraph 8 of the Report) 

LIST OF ORDERS WHICH DO NOT CONTAIN NOTE~ 
REGARDING· CRUCIAL DATE DETERMINING THE 
AGE LIMIT. 

I. Ministry of Agriculture 

1. The Delhi Milk Scheme Sales Assistant (Products) Recruit-· 
ment Rules, 1979 (G.S.R. 786 of 1979). 

2. The Delhi Zoological Park (Group C and Group D Posts) 
Recruitment Amendment Rules, 1979 (G.S~R. 756 of 1979). 

3. The Central Fertiliser Control, Laboratory, Faridabad~. 
Driver (Van) Recruitment Rules, 1979 (G.S.R. 840 of 1979). 

4. The Department of Food, Central Government Fruit Juice 
Plant (Group 'A', 'B' and 'C' posts) Recruitment (Amendment) 
Rules, 1980 (G.S.R. 645 of 1980). 

5. The Delhi Milk Scheme, Dairy Engineering Branch (Class. 
m and Class IV posts) Recruitment (Amendment) Rules, 1982~ 
(G.S.R. 367 of 1982). 

n. Cabinet Secretariat 

6. The Cabinet Secretariat (Shredding Machine Operator) 
Recruitment Rules, 1979 (G.S.R. 361 of 1979). 

lIT. Ministry of Communications 

7. The Posts and Telegraphs, Pharmacist-cum-clerk, Recruit- . 
ment Rules, 1980 (G.S.R. 470 of 1980). 

IV. Ministry of Energy 

8. The Department of Coal (Technical Assistants) Recruitment: 
Rules, 1979 (G.S.R. 860 of 1979). 

V. Ministry of Finance 

9. The National Savings Organisation (Group C and Group :D.: 
posts) Recruitment Rules, 1978 (G.S~R. 146 of 1979). 

10. The Central Excise and Land Customs Department Group' 
D posts Recruitment Rules, 1979 (G's.R. 741 of 1979). 

...... ~ ..... , SO 
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11. The Ministry of Finance, Department of Economic AffairS' 

Assistant Technical and Junior Clerks (Class III posts) Recruitment 
(Amendment) Rules, 1979 (G.S.R. 828 of 1979). -i 

12. The Ministry of Finance, Department of Economic Atf~' 
(B~ Note Press, Dewas, Unclassified Industrial Cadre posts):: 
RecruItment (Amendment) Rules, 1981 (G.S.R. 350 of 1981). j 

VI. Minist:y of Health and Family Welfare 

13. The National Malaria Eradication Programme, (Group '~ 
posts) Recruitment Rules, 1980 (G.S.R. 594-E of 1980). ' 

14. The Ministry of Health and Family Welfare and the Directo· 
rate General of Health Services (Statistical Assistants) Recruitment 
Rules, 1979 (G.S.R. 376 of 1979). 

15. The Central Health Transport Organisation (Group C and 
Group D posts) Recruitment Rules, 1979 (G.S.R. 536 of 1979). 

16. The Lady Hardinge ~edical College and Smt. Sucheta 
Kriplani Hospital, (Post of Bursar) Recruitment Rules, 1978 (G.S.R4 
864 of 1978). ,j 

VII. Ministry of Home Affairs /~ 

17. The Department of Personnel and Administrative Ref0IJD5 
(Director of Canteens) Recruitment Rules, 1979 (G.S.R. 816 of 
1979). 

18. The Office of the Registrar General and Ex-officio Censu,; 
Commissioner for India (Social Studies and Handicrafts Unit) Class. 
I, Class II and Class III Recruitment (Amendraent) Rules, 1979' 
(G.S.R. 162 of 1979). . 

19. The Assam Rifles (Group 'D' posts) Recruitment Rules, 198/) 
(G.S.R. 204 of 1980). 

VID. Ministry of Information and Broadcasting 

20. The Song and Drama Division Technical Assistant (Hindi>:-
Recruitment Rules, 1979 (G.$.R. 284 of 1979). ·4 

IX. Ministry of Irrigation I, 
21. The Central Water and Power Research Station, POOJ.1i' 

(Group C posts) Recruitment (Amendment) Rules, 1979 (G.S.R..: 
382 of 1979). I 

X. Ministry of Labour 

22. The Directorate of Training (Group 'C' posts) 
(Amendment) Rules, 1?80 (G.S.R. 849 of 1980). 

. 
Recruitment 
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'XI. MinistlY of Law, Justice and Company ADairl. 
. '1.;1:' !, ~ ~- '·1; .'~'-'. . ... '," ~ ~', "i:,.,.: ". 

23. 1;J:te -M()nopolies; aa~t) Restrictive Trade Practices Com:li1is-
~ion . (Recruitment of Members of Staff) Amendment Rules,' ,1920 
(O's.R. 448-E of 1980). 

,r·· XIl Planning Commission 

24. The Prognl~meEvalu:ation-'Otganisation (Planning ~om
:mission) Investigator, _,Grade II (Group 'C') Recruitment Rules, 
1980 (G.S.R. 181 of 1979). ' . 

i .,' \. ,... .. 

25. The .. Planning. 'Commission (Copy' Holder)'· R«rultl1lent 
Rules, 1979 (G.S.R. ,818 of 1979). 

f i 

26. The Planning CODllnission (Senior Attendant and Junior 
Attendant in Computer Services Division of Progra.ltUne Evaluation 
~rganisation) Recruitment (Amendment) Rules, 1980 (G.S.~. 303 

, ~f 1981).. .. . 
. ~ -," , , 

27. The Planning Commission (Copying Machine Operator) 
lRecmitnW,-ot Rules, 1981~(G.S .. :R. 401 of 19~1). . 

)(III. Ministry of Rural Development 
28. The Ministry of Rural Reconstruction (Group 'D') 

Gent Rules, 1980 (G.S.R. 39 of 1981). 
'-f ": ,-': • . • ' ~ - . 

Recruit-

29. The' Ministry, of Agriculture and 'Irrigation (Department 
-of Rural Development (Senior Gestetner Operator), Recruitment 
:Rules, 1978 (G.S.R. 785 of 1979). 

t,:, X,IV~Mih(stry ''of ShipPl,rg and ;I:,'!nsport 

, 30. The Shipp~g Develop~~nt Fund Comnlitt~~ (AGCoun~ts) 
Recruitment Rules, 1979 (G.S.R. 1161 of 1979). 

~ _ ...... , 1 • 

XV. Ministry of Education and SocialWe!tare 

3L The Ministry .of Social Welfare, National ~titut~ for the 
y,'lSuaIIy H.~dicap~d" Delrra4~n. (Safaiwala) (Recruitment) E,ules, 
,1'980 (O.S.R.'138 'of 19.80). c·v. ,,,,r , "}".' 

_"'"': t" _.' '1~;· 

XVI. Ministry of Supply atld lJehai?ilitation 
. i .~ , .. \: ". ; 1.'<> .' 

.'" . 32, .The Danda}{aranY~PJ'Qject (Gro~p C.and 9roup D posts) 
:Jt~ruitment (Secondt~ Am~dm~t) Rules, 19'7&" (G.S.~. 1.91 of 
:1979). ., ", . . ". I' ~ J.h~~JA~ 

·.3~ .. The Rehabilitatio~ RecJaJll1!~~~n Organisation, Urilling Sub-
.division [Assistant Engineer' (DrlllirlgrOass n posts] (Amendment) 
tbJleS. 1919~ (G£R..'3.52 ,oJ t91~).' \, , 
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xvn. Ministry of Tourism and Civil Aviation 

34. The Civil Aviation Department, Subordinate Offices lJindi 
Translator Grade I (Group C post). Recruitment Rules, 197~ 
(G.S.R. 613 of IP79).. . 

xv;rn. Ministry of Works and Housing 

, 
~ i 

,: i 

35. The Directorate of Estates, Regional Office, Ghaziabad 
<<;Jroup 'C' posts)~ecru~Ipent Rules, 1980 (G.S.R. 1147 of 1980). 

36. The Directorate of Estates, Regional Office, Chandigara 
(Group'C' and GroUp 'D' posts) Recruitment Rules, 1980 (G.s.R_ 
1148 of i980).-' - - , 

37. The Ministry of Works & Housing (Despatch Rider) Rectuit,;,.. 
ment Rules, 1980 (G.S.R. 673 of 1980)~ 
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, .. APPENDlXm 
(Vide Paragraph 41 of the Report) 

GAZETIE OF INDIA 

PART ll-SECTION ,4 

New Delhi, the 

--'I 

1982. 

PI . S.R.O. .-The following draft of certain rules further to 
2inend the Cantonment Fund Servants Rules, 1937, which the Cen-
tral Government proposes to mA:ke in exercise of the powers confer-
red by section 280 oJ the Cantonments Act, 1924 (2 of 1924), is 
bereby published, as required by sub-section (1) of the said section 
280, for information of all persons likely to be affected thereby, and 
notice is hereby given that the said draft will be taken into considera-
tion on or after the expiry of a period of sixty days from the date of 
publication of this notification in the Official Gazette. 

: Any objections or suggestion which may be received from any 
. person with respect to the said draft within the period of sixty days 
specified above will be considered by the CenV"al. Government. 

Draft Rules 

1. ( 1) These rules may be called the Cantonment Fund Servants 
( .... Amendment) Rules, 1982. 

(2) They shall come into force on the date of their final publica-
It:on in the Official Gazette. 

2. In the Cantonment Fund Servants Rules, 1937 (hereinafter 
Teferred to as the said rules), in rule 10A, to sub-rule (4), the 
;following proviso shall be added, namely:-

I 
t.' 

, -'I 

"Provided that no such further inquiry shall be ordered unless 
it is intended to meet a situation where the Court has 
passed an order purely on technical grounds without going 
into the merits of the case. 

[File No. 25j133jCSLlC\L&C\59jD(Q&C)] 

~ _J __ , _ 

RAM NAJ'H, 
Under Secretary • . -_ 

_. ~'T! I ,- rrJ·~~--·'. , . - ..... , .-.; 
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APPENDIX V 

(Vide paragraph 4 of the Report) 

MINUTES OF THE FIFTIETH SITTING OF THE COMMl'l'TEE 
ON SUBORDINATE LEGISLATION (SEVENTH LOK SABHA) 

(1982-83) 

The Co~mittee met on Monday, 13 September, 1982 from 15.00 to 
17.00 hours. 

PRESENT 

Shri Mool Chand Daga-'-Chairman 

MEMBERS 

2. Shri Mohammad Asrar Ahamd 
3. Shri Xavier Arakal 
4. Shri N. E. Horo 
5. Shri Ashfaq Husain 
6. Shri B. Devarajan 
7. Shri C. D. Patel 
8. Shri Chandrabhan Athare Patil 
9. Shri M. Ramanna Rai 

] O. Shri T. Damodar Reddy 
11. Shri Satish Prasad Singh 
12. Shri R. S. Sparrow. 

• • • 
SECRETARIAT 

• 

1. Shri S. D. Kaura-Chief Legisla,tive Committee Of!ice'r. 

2. Shri T. E. Jagannathan-Senior Legislative Committee 
OfJicer. 

2. to 1&. • • • • 
····Omitted port!ons of the Minutes are not covered by this 

Report. 
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(iii) The Central Board of Film Censors, Bombay (Junior SteM-
grapher and Mazdoor) Recruitment Rules, 1980 (G.S.R. 241 of 
1981)-(Memorandum No. 139). 

19. The Committee considered above Memorandum and noted 
with satisfactton that on being pointell o'Ut by them, the Ministry 
of ·lnfocmation and Broadcasting had amended Column 7 of the 
Schedu1eto Rules ibid by inserting the usual note regarding crucial 
date for determining the age .limit for direct recruitments. 

20. Tkle Committee desired that, in order to have uniformity in 
the Recruitment Rules, the Department of Personnel and Adminis-
trative Reforms should impress upon all the Ministries/Departments 
that whenever they notify l\eeruitMent Rules in the Gazette of 
India, they should ensure that the Column regarding determining 
the age limit should invariably contain the note regarding crucial 
date. 

(iv) The Export of Cumin Seeds (Qu.ality Control and Inspec-
tion) Rules, 1979 (S.O. 2719 of H}79)-(Memorandum No. 140). 

21. The Committee considered above Memorandum and decided 
to hear oral evidence of the representatives of Ministry of Commerce 
regarding rules 3 and 8 of the above Rules. 

The Committee then adjourned. 



MINUTES OF THE FIFTY .. THIRD SITTING OF THE COMMITTEE 
ON SUBORDINATE LEGISLATION (SEVENTH LOK SABRA) 

(1982 .. 83) 

The Committee met on Saturday, 25 September, 1982 from 11.00 
to l1.30 hours. 

PRESENT 
Shri Mool Chand Daga-Chairman 

MEMBERS 

2. Shri Mohammad Asrar Ahamd 
3. Shri Ashafaq Hussain 
4. Shri B. Devarajan 
5. Shri Chandrabhan Athare Patil 
6. Shri M. Ramanna Rai 

SECRETARIAT 

1. Shri S .• D. Kaura-Chief Legislative Committee Officer. 

2. The Committee considered Memoranda Nos. 141 to 144 as 
follows:-

(i) The MInistry of Finance, Department of Economic Affairs (Bank 
Note Press, Dewas, Unclassified Industrial Cadre Posts) 
Recruitment (Amendment) Rules, 1979 (G.S.R. 12'07 of 1979)-
(Memorandum No. 141). 

The Committee noted with satisfaction that, on being pointed 
out, the Ministry of Finance (Department of Economic Affairs) had 
amended Rule 4 of the Ministry of Finance, Department of Econo .. 
1nic Affairs (Bank Note Press, Dewas, Unclassified Industrial Cadre 
Posts) Recruitment Rules, 19750 to the desired effect vide their Noti .. 
fication No. 2f2/8O-ENP dated 18 June, 1982. 

(ii) The Safdarjang Hospital, Medical Record Technicians Training 
Centre, Demonstrator (Training) Recruitment Rules, 1978 
(G.S.R 272 of 1979)-{Memorandum No. 142). 

The Committee noted with satisfaction that, on being pointed 
out, the Ministry of Health and Family Welfare had amended the 
entry in Column 11 of the Schedule to the Safdarjang Hospital, 

49 
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Medical Record Technicians Training Centre, Demonstrator (Train-
init) Recruitment Rules, 1978 vide G.S.R. 495 dated 23 May, 1981 so 
as to lay down the period of deputation likewise, the Ministry of 
Shipping and Transport (Transport Wing) had amended the Ship-
ping Development F'und Committee (Joint Secretary) Recruitment 
Rules, 1978 v1de G.S.R. 587 dated 20 June, 1981. 

The Committee desired the Ministry of Home Affairs (Depart-
ment of Personnel and Administrative Reforms) to issue necessary 
instructions to all the Ministries/Departments of the Government of 
India that in all Recruitment Rules, wherein· one of the methods 
of recruitment was 'deputation'; the period of such deputation 
should invariably be indicated in the rules. 

(iii) The Cantonment Fund Servants (Amendment) Rules, 1981 
(S.R.O. 296 of 1981)-(Memorandum No. 143). 

The Committee noted with satisfaction that, on being pointed 
out, the Ministry of Defence had agreed to amend Rule 10A(4) of 
the Cantonments Fund Servants Rules, 1937 to the desired effect. 
The Committee decided to ask the Ministry to complete the pro-
cess of finalisation of the amendment rules expeditiously and notify 
the final r'Jles as early as possible. 

(iv) The Development Credit Agreement [Second National Co-
operative Development Corporation Project (Credit No. 1146-
IN)] Execution and Authentication Rules, 1981 (G.S.R. 813 of 
1981)-(Memorandum No. 144). 

The Committee noted that in their reply, the Ministry of Finance 
(Department of Economic Affairs) had conceded that the Junior 
Accounts Officers were not authorised under the Authentication 
(Orders and other Instruments) Rules, 1958 to sign documents on 
behalf of the President of India. Accordingly, the claims submitted 
to the World Bank for disbursement were no longer being authenti-
cated by the Junior Accounts Officers. The Committee further noted 
that the Ministry had no objection to deleting the .words 'Junior 
Accounts Officers' from rule 2 of the Execution and Authentication 
Rules. The Committee, therefore, decided to ask the Ministry to 
amend the various other Authentication Rules wherein the Junior 
Accounts Officers had been authorised to sign the documents in order 
to conform them to the norms accepted by the Ministrr. 

The Committee then adjourned. 



MINUTES OF THE FIFTY-SIXTH SITTING OF THE COM-
MITTEE ON SUBORDINATE LEGISLATfON (SEVENTH LOK 

SABHA) (1982) 

The Committee met on Thursday, 18 November, 1982 from 15.00 
to 16.00 hO'Ul"s. 

PRESENT 

Shri Mool Chand Daga-Chairman 

MEMBERS 

2. Shri Mohammad Asrar Ahmad 
3. Shri Xavier Arakal 
4. Shri N. E. Horo 
5. Shri Ashfaq Husain 
6. Shri C. D. Patel 
7. Shri Chandrabhan Athare PatH 
8. Shri M. Ramanna Rai 
9. Shri T. Damodar Reddy 

10. Shri M. S. K. Sathiyendran 
11. Shri R. S. Sparrow 

SEcRETARIAT 

1. Shri S. D. Kaura-Chief Legislative Committee Officer. 

2. Shri T. E. Jagannathan-Senior Legislative Committee' 
Officer. 

2. At the outset, the Members discussed the programme of forth-
coming study visits of the Committee to Calcutta and Andaman and 
Nicobar Islands. 

3. The Committee approved the programme and Members sug-
gested that the points arising out of scrutiny of the Rules for dis-
cussion with the authorities concerned at Calcutta and Andaman & 
Nicobar Islands might be supplied to them at least a week before 
the assembl¥. The Chairman observed that it would be done. 

il 
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4. The Committee then took up for consideration the points to 
be made by Sarvashri R. S. Sparrow, N. E. Horo, A shfaq Husain and 
Mohammad Asrar Ahmad after their scrutiny of the Rules allotted 
to them. In this connection, the Chairman suggested that it would 
be better if Members sen ~ these points to the Secretariat. These 
would then be' referred to the Ministries concerned and on receipt 
of comments from the Ministries Memoranda would be prepared for 
consideration of the Committee. The Members agreed to the above 
::.uggestion. 

5. The Committee then considered Memoranda Nos. 145 to 149 on 
the following subjects: 

6. * * * * 
(ii) Implementation of recommendation of the Committee on Sub-

ordinate Legislation contained in paragraph 46 of the Twenty-
first Report (Sixth Lok Sabha) regarding the Kerala Indus-
tries and Development Promotion Corporation Amalgamation 
Order, 1977- (Memorandum No. 146). 

7. The Committee considered the above Memorandum and 
agreed with the position stated by the Ministry of Law, Justice 
and Company Affairs (Department of Company Affairs) that it 
. was not now necessary to make rules or to amend further new rule 
12A (as now inserted) of the Co:rnpanies (Central Government) 
General Rules and Forms, as the a'Uthority provided in the new 
rule shall have an inherent right to consider the representations of 
aggrieved persons. 

(iii) The Aircraft (Amendment) Rules, 1980 (G.S.R. 193 of 1980)-
(Memorandum No. 147) 

8. The Committee considered the above Memorandum and 
noted the reasons given by the Ministry in regard to delay in the 
pUblication of the final Rilles. Since the delay involved in the case 
was only of 5 days and the Ministry of Tourism and Civil Aviation 
had already expressed their regret and assured the Committee that 
such a position would not be allowed to recur in future, the Com-
mittee decided not to pursue the matter further. 

9. * * * * 
****Omitted portions of the Minutes are not covered by this 

Report. 
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(v) The Sugar (Price Determination for 1980-81 Production) 
Order, 1980 (G.S.R. 650-E of 1980)-,(Memorandum No. 149). 

10. The Committee considered the above Memorandum and noted 
with satisfaction that on being so pointed out, the Ministry of 
Agriculture (Department of Food) had since amended Explanation 
(d) to the proviso to clause 2 of the Sugar (Price Determination for 
1980-81 Production) Order, 1980 by indicating therein the nomen-
clature of the existing grades of . sugar prescribed by the Indian ' 
Standards Institution, vide G.S.R. 370-E dated 28 May, 1981. The 
Explanation after being so amended, read as under:-

"(c) the Indian Sugar' Standard grades (ISS grades) means 
the grades represented by the ~tandard sealed samples of 
sugar in bottles issued by the Director, National Sugar 
Institute, Kanpur conforming to the standards A-30, B-30, 
C-30, D-30, E-30 and A-29, B-29, C-29, D-29 and E-29 
prescribed by the Ind:an Standards Institution". 

The Committee then adjourned. 



'MINUTES OF THE FIFTY-EIGHTH SITTING OF THE· COM· 
MI'I'TEE ON SUBORDINATE LEGISLATION (SEVENTH LOK 

SABHA) (1982-83) . 

The Committee met on Friday, 26 November, 1982 from 15.00 to 
17.00 hours. 

PRESENT 

Shri Mool Chand Daga-Chairman 

MEMBERS 

2. Shri Mohammad Asrar Ahmad 
3. Shri N. E. Horo 
4. Shri C. D. Patel 
5.Shri Chandrabhan A thare Patil 
6. Shri R. S. Sparrow 

REPRESENTATIVES OF THE MINISTRY OF COMMERCE 

1. Kumari Roma Mazumdar, Additional Secretary. 

2. Shri G. S. Shukla, Agricultural Marketing Adviser. 

3. Shri D. C. Mazumdar, Director, (Quality Control and 
Inspection) . 

4. Shri C. B. Kukreti, Joint Director, (Quality, Control and 
Inspection) . 

SECRETARIAT 

1. Shri H. G. Paranjp~Joint Secretary. 

2. Shri S. D. Kaura-Chief Legislative Committee Officer. 

3. Shri T. E. Jagannathan-Senior Legislative Committee 
Officer. 

2. The Committee heard evidence of the representatives of the 
Ministry of Commerce regarding the Export of Cumin Seeds 
(Quality, Control and Inspection) Rules, 1979 (S.O. 2719 of .1979). 

3. On being enquired whether the Ministry of Commerce had 
any obj~tion to amending rule 3 of the Export of Cumin Seeds 
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(Quality Control and Inspection) Rules, 1979, by mentioning there-
in the details of the standard specifications recognised by the Cen-
tral Government, in order to make them self-contained, and for the 
information of all concerned, the representative of the Ministry 
explained that in the case of certain commodities like common salt 
the Ministry had established their own speCifications whereas in the 
present case the existing specifications established by the Ministry 
of Agriculture had been recognised. She further stated that they 
had consulted the Ministry of Law who had suggested that iIi order 
to meet the point raised by the Committee, rule 3 could be amended 
by indicating therein the number and date of the Notification in 
which specifications had been published and adding the words 'as 
amended from time to time.' 

4. When enquired whether they bad made any amendment in 
the notification containing the specifications, the representatives of 
the Ministry replied in the negative. She further explained that 
in the case of agric'lltural products the specifications had been laid 
down by the Ministry of Agriculture and not by the Ministry of 
Commerce. The Ministry of Agriculture apprehended that if any 
change was made in the case of cumin seeds, they had to make 
similar change in other items also which was a cumbeNome 
procedure. 

5. When asked that even after the amendment to the Rules as 
suggested, the position virtually remained the same because the 
common man would not be able to locate the speCifications. It was 
also pointed out that when there was no change in the Rules till, 
1982, there should not be any difficulty in making the Rules self-
contained. The representative of the Ministry stated that the Agri-
cultural Marketing Adviser had laid down the speCifications after 
consulting the whole community involved in the commodity. She 
further stated that if the same notification was to be repeated in 
the Ministry of Commerce Notification then the same procedure 
had to be followed again which would involve another year. 

6. When the Committee insisted that the Rules should be made 
self-contained, ,the representative of the Ministry agreed to amend 
the Rules by indica~ing therein the specific number and date of 
Gazette notification containing the speCifications as also reproducing 
that notification containing specifications in the form of an Annexure 
to the Rules. 

7: Explaining the position in connection with rule 8 regarding 
constitution of advisory panel, the representative of the Ministry 
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stated that in achIal practice an advisory panel, consisting of five 
members of whom four were non-officials and one was official of 
the cooperative Department, had been constituted. She further 
stated that within 5 days the appeal had to be disposed of. She 
agre.zd wi~h the suggestion made by the Committee that all those 
details should have been mentioned in the Rules . 

. 8. When pointed out that the whole procedure regarding appeals 
should be mentioned in the Rules to make them self-contained, the 
representative of the Ministry stated that they had nominated the 
Agricultural Marketing Adviser to hear the appeals. About non-
agricultural commodities, they had advisory panels. She assured 
the Committee to am~nd the R'ules by substitqting the words "who 
shall" for "who may". She further agreed to amend the Rules by 
indicating the number of non-officials in the advisory panels as also 
the time limit for filing and disposing of the appeals. 

(The Witnesses then withdrew) 

The Committee then adjourned. 



MINUTEs OF THE SIXTy -FIFTH SITTING OF THE COMMITTEE 
ON SUBORDINATE LEGISLATION (SEVENTH LOK SABHA) 

(1982-83) 

The Committee met on Thursday, 10 February, 1983 from 11.00 
to 11.45 hours. 

PRESENT 

8hri Mool Chand Daga-Chairman 

MEMBERS 

2. Shri Mohammad Asrar Ahmad 
3. Shri Xavier Arakal 
4. Shri Ashfaq Husain 
5. Shri B. Devarajan 
6. Shri M. Ramanna Rai 
7. Shri Satish Prasad Singh 
8. ShriR. S. Sp~w 

SECRETABIAT 

1. Shri S. D. Kaura-Chief Legislative Committee OjJicer. 

2. Shri T. E. Jagannathan-Senior Legislative Committee 
OjJicer. 

2. The Committee considered their draft Fifteenth Report and 
adopted it. 

3. The Committee authorised the Chairman and, in his absence, 
Shri Xavier Arakal to present the Fifteenth Report to the House on 
their behalf on ~5 February, 1983. 

4. The Committee then decided to hear oral evidence of the 
representatives of the Ministries of Commerce and Law, Justice and 
Company Affairs (Department of Legal Affairs) regarding the 
Export (Control) Order, 1977 at 11 00 hours on Tuesday, 8 March. 
1983. 

The Committee then adjourned. 

5'1 
GMGIPMRND-LS 1-3858 LS-20-4-83-600. 
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